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Order dated : 24.5.0 

Heard Mr. N.R.Routray, 14. Cinsel for the 

a)plicant. A copy of this O.A. has been aerved 

on Mr • R.0 .R.th, 14. Standing Cnse1 fot the 

i.ai1ways, 

The applicant having faced a transfer from 

Cuttack to Samba ipur has came ia this O.A. No. 

201/05 under Section 19 of the minitraUve 

TribunaPs Act,1985. It has been disclosed by 

the applicant vide Annexure-6 thatshe has filed 

a representation before the Deputy Chief Personnel 

Officer (Con) East Coast Railway vide 1± £iz.v 

represeni;tior. dated 10 .5 .oE. As the applicant 
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suii tted the. repre sentation to the c onceried 

authority only on 10 .5.05, it i s unlikely, that, 

by the time, sbe filed this application before 

this Court that authoiit' has no opportunity to 

have a look at hr xepresentaticm. In the 

circumstances, it appears that the applicant has 

approached this Tribuzl before exhausting the 

departmental remedies avai lab le to her • In the 

circurn3tance3, the matter is remitted to the 

departmental authority, i.e., Deputy Chief 

Personnel Off icer(Con),ast Coast Railways to 

consitJer her representation dated 10.5 .05 

according to the Departnental Rules M and to 

dispose of the same with a rea.soaed order. Till 

the matter is disposed of, no caueef action 

be taken against her. 

with the above direction, this O.A, is 

disposed of at the admission stage. 

A copy of this order be given to the both 

the parties for compliance. 

Ic) ,/-e;~ 


